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Lea tried c cu nsel for the pe ti tione r is absent 

nor has any request been made on his behalf seeking 

ad j ai rnme nt, I n this matter pie adi rigs have been C ompi e ted 

long agOA5 learned Ccunsel for the petitioner is absent 

and 	is no request has been made on his behalf seeking 

adi Curflrrlent, it is presumed that he is no longer 

inrested in pursuing this OA. The OA, is therefore, 

dismissed ft defaultt shri Ash ok Mohanty, earned 

Senior Ccunsel appearing for the Respcndents is present 

and his subnssions have also been taken note of while 

passing the above orders  
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